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No . . ,_ ' 1....1 ....... . Dated. f.1::Jl1 .. :-. .1Q1h\_ 

Subject: Imposition of Environmental Compensation (EC) upon 
Municipal Council, Khanna for violation of the provisions of the 

Water (Prevention and Control of Pollution) Act, 1974 and the 

Air (Prevention and Control of Pollution) Act, 1981. 

~ 

The Punjab Pollution Control Board being the statutory regulatory authority is 

implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the 

Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 

and the rules made there-under in the State of Punjab. The main objective of the Board is 

maintaining or restoring the wholesomeness of water, the preservation of the quality of air 

and the protection and improvement of the environment. 

2) That briefly submitted the residents of Village Jhargari, Tehsil Paya!, District 

Ludhiana have filed an application before the Hon'ble National Green Tribunal alleging that 

Jargari drain constructed by the villagers crosses under the First Patiala Feeder Canal and 

outfalls into the Lassara drain and that Lassara, which is a interstate drain, has no outfall and 

it has become a pond. It is further alleged that 29 MLD sewage treatment plant was 

constructed for Khanna Town but the said STP plant is not operating and sewage water is 

flowing to Jargari drain and finally the pipeline has been left open upstream of siphon below 

the first Patiala Feeder Canal which is not cleaned because the downstream of the siphon i.e. 

Lassara Drain does not have any outfall. Resultantly, the flow of water is obstructed and the 

water stagnates in the drain and further overflows and stands in the fields of the applicants 

and other residents of the area. 

It is further alleged that stagnating water is leading to Killing/ drying of the 

trees in the area and that the test report of the sample of the untreated water shows that 

BOD Level and Fecal Coliform Level is more than the prescribed standards. It is also the 

grievance of the applicants that since there is no outfall for flow of the effluent, the 

untreated/partially treated effluent either keeps on seeping underground or getting 
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stagnated in the ponds or private land of the applicants and other landowners of Village 

Jargari which has become a constant health hazard. The case was registered as Original 

Application No. 414 of 2023 titled as Avtar Singh and Others v/s State of Punjab and Others 

by the Hon'ble National Green Tribunal. 

3) That after consideration of the matter, the Hon'ble National Green Tribunal 

was pleased to pass an order dated 15/09/2023 thereby constituting a joint committee 

comprising of the members of the Central Pollution Control Board (CPCB), Secretary, state 

Pollution Control Board (SPCB), Secretary, Central Ground Water Authority (CGWA) and 

District Magistrate, Ludhiana. The District Magistrate, Ludhiana was directed to act as a nodal 

agency. 

4) That in compliance to the directions, of the National Green Tribunal (NGT), a 

Sub-Divisional Magistrate with the members of Joint Committee had conducted the spot 

inspection of area on 6/10/2023. The Punjab Water Supply and Sewerage Board has informed 

that the sewerage treatment plant of 29 MLD capacity was established in the year 2020 for 

the treatment of domestic effluent of Khanna city. The work of maintenance of the said plant 

has been given to the Punjab Water Supply and Sewerage Board for a period of 10 years and 

the maintenance cost of the plant is to be borne by the Municipal Council, Khanna. The entire 

Khanna city is connected with sewerage pipeline of approximately 187.51 Km. The untreated 

water of Khanna city is coming through sewerage pipeline to the sewerage treatment plant 

of capacity 29 MLD, where the water is treated and cleaned as per prescribed standards. After 

that, the treated water is used by the farmers through the pipeline laid in the fields by the 

Department of Soil Conservation. This water flows through the gravity main line and falls into 

the drain near Jargari from Village lkolaha, lsadu-Jalajan. According to the record available, 

this pipeline has been handed over by Punjab Water Supply and Sewerage Board to Municipal 

Council, Khanna on 2/12/2021. 

This pipeline after entering the Village Jargari passes the village through drain. 

After that, this pipeline passes under the pond of the Village. Patiala Feeder Canal drains 

water by going into the siphon below. This p!ace is the starting point of Lasara drain. The 

land around this drain belongs to Forest Department and is planted with trees. The villagers 
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have been demanding the closures of this pipeline complaining that the pipeline leaks from_ 

place to place which get dirty water into the drain and pond of the village. The water 

stagnates and due to lack of further drainage, all the water enters the ForeSt Department 

and affecting the trees and causing foul smell. 

S) That thereafter, a meeting of the officers of Municipal Council, Khanna; 

Drainage Department; Central Pollution Control Board; Punjab Pollution Control Board• 

Block Development Panchayat Officer and Punjab Water Supply and Sewerage Board was 

taken by the Sub Divisional Magistrate, Payal, District Ludhiana on 20.12.2023 and 

27-12.2023. In the said meetings, it was decided that the sampling would be conducted from 

the ponds of Village Jhargari, lkolaha, as well as from the manhole and Sewage Treatment 

Plant (STP). Accordingly, sampling was carried out by the aforementioned Joint team on 

26.12.2023 and 27.12.2023 and the analysis results of the sampling shows the concentration 

of TSS, BOD and F.Coli beyond the permissible limits as prescribed by the Punjab Pollution 

Control Board. 

6) That the survey conducted by the Joint Team of Officers has revealed that the 

treated wastewater from STP Khanna is ·currently being discharged into Lassara Drain via a 17 

Km concrete pipeline and Village I kola ha is releasing wastewater from two village ponds into 

the pipeline designated for the discharge of treated effluent from STP Khanna. Thus, the 

treated effluent from STP Khanna and untreated effluent from Village Jargari is accumulating 

in Lassara Drain. It is relevant to mention here that the Department of Water and Soil 

Conservation has established a pipeline network primarily designed for irrigation with a 

capacity of 2 MLD. However, the remaining 27 MLD of treated wastewater is currently 

accumulating and stagnating in the Lassara Drain. 

7) It is also observed by the Punjab Pollution Control Board that Municipal 

Council, Khanna and Punjab Water Supply and Sewerage Board have not obtained any NOC 

or the consent to operate of the Board under the Water (Prevention & Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 for the 29 MLD capacity STP 

at Khanna and the STP is currently being operated without the consents to operate of the 

Punjab Pollution Control Board under the said Acts. 
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B) That in view the facts of the case as explained above, the Punjab Pollution 

Control Board has issued show cause notice for violation of the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 to Executive Officer, Municipal Council, Khanna; 

Executive Engineer, Punjab Water supply and Sewerage Division, Ludhiana; Executive 

Engineer, Divisional Soil Conservation Officer, Ludhiana; Block Development & Project 

Officer, Doraha, District Ludhiana; Executive Engineer, Drainage-cum-Mining and Geology 

Division, Department of Water Resource, Sangrur and Executive Engineer, Panchayati Raj, Zila 

Parishad, Ludhiana vide letter no. 4685-90 dated 12.01.2024 to show cause why action under 

the provisions of the Water (Prevention & Control of Pollution) Act, 1974 should not be taken 

within an opportunity of hearing before the Chairman of the Board on 19.01.2024. 

9) That in reference to the show cause notice dated 12.01.2024, the officers of 

various departments namely Sh. Rajesh Kamal, Xen, Panchayati Raj (PR), Ludhiana; Sh. 

Gurpreet Singh, Block Development and Panchayat Officer (BDPO), Doraha; Sh. Arpit Sharma, 

SDO, Panchayati Raj Department; Smt. Amitpal Kaur, SDE, Punjab Water Supply and Sewerage 

Board; Sh. Ramandeep Singh, JE, Punjab Water Supply and Sewerage Board; Sh. Harminder 

Singh, SDO, Drainage Department, Barnala; Sh. Prince Modi, JE, Drainage Department, 

Barnala; Sh. Harvinder Singh, Sub Divisional Soil Conservation Officer (SDSCO), Samrala and 

Sh. Charanjit Singh, Executive Officer, Municipal Council, Khanna appeared before the 

undersigned Chairman of the Board for hearing on 19.01.2024. 

10) That it is relevant to mention here that the concepts of Sustainable 

Development and Precautionary Principle have been considered by the Hon'ble Supreme 

Court of India in M.C Mehta V/s Union of India and Others and the same were held to be 

accepted as part of the law of the land. 

11) The Hon'ble Supreme Court of India has also considered the concept of 

Polluter Pay's Principle in Indian Council for Enviro Legal Action and Other v/s Union of India 

and Others (1996) 3 sec 212 para 16, Vellore Citizens Welfare Forum v/s Union of India (1996) 

5 sec 647 para 12-18 and held that Polluter Pay's Principle is accepted principle and part of 

environmental law of the Country even without specific statute. 
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12) That after hearing the officers of the Board and that of the various 

departments as mentioned above and after considering the material facts of the case, certain 

decisions to preserve and protect the environment including the decision to impose 

Environmental Compensation upon Municipal Council, Khanna as mentioned below were 

taken in the case by the undersigned being the Chairman of the Punjab Pollution Control 

Board. 

a) The Executive Officer, MC, Khanna shall apply for consents to operate of the 

Board under the Water (Prevention & Control of Pollution) Act, 1974 and the 

Air (Prevention & Control of Pollution) Act, 1981 to operate the STP's outlet 

immediately. 

b) The Punjab Water Supply & Sewerage Board (PWSSB) shall operate & 

maintain the STP regularly & _effectively, so as to achieve the prescribed 

effluent standards for all the times. 

c) The MC, Khanna shall submit a detailed Action Plan focusing on the strategic 

utilization of treated effluent from the STP within one month. This plan should 

explore innovative approaches for using treated water in construction, road 

dust suppression, dual plumbing and other municipal activities. The plan 

should include technical specifications, feasibility assessments and 

implementation timelines. 

d) The MC, Khanna shall install outlets along the pipeline that carries treated 

wastewater within one month. These outlets shall facilitate the use of treated 

wastewater for irrigation purposes by the local farmers. The MC must ensure 

that the installation of these outlets is done in a manner that maximizes 

accessibility for agricultural lands, while maintaining the integrity and 

efficiency of the pipeline system. The design and placement of these outlets 

shall consider the ease of access for farmers and the potential agricultural 

benefits, promoting sustainable water use practices in the region. 

e) The MC, Khanna shall explore the possibility regarding extension of the 

pipeline connected to STP's outlet by atleast 500 meter into the Lassara drain. 
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This extension should be designed to ensure efficient dispersion of treated 

ffl . . . t ·on near Jarkari village 
e uent, preventing any potential buildup or stagna 1 

after getting approval of the drainage department. The design muSt include 

hydraulic modeling to ascertain the impact on the drain's flow characteriSt ics 

and the surrounding environment. 

f) The Drainage Department shall carryout the de-silting of the syphon and 

starting point of Lassara drain, so as to facilitate the stagnated waStewater 

flow through the drain and shall submit the action taken report within 15 

days. 

g) The Department of Soil and water Conservation shall submit a 

comprehensive Action Plan for the construction of an additional pipeline to 

utilize the remaining 9 MLD of treated wastewater for irrigation purposes 

within a period of one month. The Action Plan shall include detailed project 

timelines, technical specifications with the existing infrastructure. 

h) The Punjab Water Supply and Sewerage Board is directed to ensure the 

integration and synchronization of Online Continuous Effluent Monitoring 

Systems (OCEMS) with flow meter data to the CPCB/ PPCB Portals. This 

integration must facilitate real-time data transmission, ensuring data 

accuracy and reliability for regulatory compliance and monitoring. 

i) The PWSSB shall establish a routine maintenance and calibration schedule for 

the online monitoring systems. This includes ensuring sensor accuracy, data 

integrity, and system functionality to provide continuous and reliable 

monitoring results. 

j) Department of Rural Development and Panchayat Raj shall be responsible for 

ensuring that no untreated wastewater from village ponds enters the STP­

treated wastewater pipeline. The ponds in villages such as Ekolaha and 

Jarkhari are to be desilted and upgraded within three months using specified 

technology to meet environmental standards. 
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k) Environmental Engineer, Punjab Pollution Control Board, Regional Office, 

Fatehgarh Sahib shall calculate the Environmental Compensation to be 

imposed on the MC, Khanna for operating its STP without obtaining consents 

to operate of the Board as required under the Water (Prevention & Control 

of Pollution) Act, 1974, Air {Prevention & Control of Pollution) Act, 1981 and 

causing stagnation, within 7 days. 

13) That the proceedings of personal hearing held on 19.01.2024 before the 

undersigned Chairman of the Board containing the decisions explained in para no. 12 above 

were conveyed to the officers of the various departments including the Executive Officer, 

Municipal Council, Khanna and Executive Engineer, Punjab Water Supply and Sewerage 

Board, Ludhiana vide letter no. 4773-78 dated 19.01.2024 for compliance. 

14) It is pertinent to mention here that the Hon'ble National Green Tribunal, New 

Delhi through various orders and judgements (order dated 3.8.2018, 19.2.2019 passed in 

Original Application No. 593 / 2017; order dated 6.12.2018 passed in Original Application No. 

125/2017 and M.A No. 1337/ 2018; order dated 13.12.2018 passed in Original Application 

No. 1038/2018; order dated 12.3.2019 passed in Original Application No. 710 /2017, O.A No. 

711, 712/ 2017) has empowered the Central Pollution Control Board (CPCB) to lay down the 

methodology to assess and recover compensation for damage to environment and utilizes 

such amount in terms of an action plan for protection of the environment. The Punjab 

Pollution Control Board has adopted the methodology for imposition of Environmental 

Compensation evolved by the Central Pollution Control Board. 

15) That in compliance to the decisions of personal hearing, the Environmental 

Compensation to be imposed upon Municipal Council, Khanna for the period of violation 

from 01.11.2020 upto the date of hearing on 19.01.2024 was calculated in accordance with 

the methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of 2017 (WPC no.375 of 2012] titled as Paryavaran Suraksha samiti and 

another v/s Union of India and others. The Environmental Compensation for the total period 

of violation of 1175 days (01.11.2020 to 19.01.2024) was calculated to be Rs. 2,82,00,000/­

fcr degrading and damaging the environment. 
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16) Therefore, Municipal Council, Khanna through its Executive Officer is hereby 

directed to deposit an amount of Rs. 2,82,00,000/- ITwo crore Eighty Two Lakh only) as 

environmental compensation with the office of the Punjab Pollution Control Board for 

degrading and damaging the environment for the period as recorded herein above, ·within 

l.S-days from the date of receipt of this order, failing which necessary action will be _initiated 

for recovery of the amount of environmental compensation by adopting coercive measures. 

17) Take notice that no further intimation or reminder will be issued or served by 

the Board in this regard after lapse of stipulated period of 15-days. The Environmental 

Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib is directed to 

ensure compliance of directions. 
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Annexure-B 

True Translation version from Punjabi to English 

Office: Divisional Soil Conservation Officer, Ludhiana 

Agriculture Complex, Agar Nagar, Firozpur Road, Ludhian
a 

Phone No. 01612551273 email: dsco.dswe.ludhiana@punjab.gov.in 

Number 2944/D.B. 
Dale 25/08/25 

To, 

Soil Conservation Officer, Jalandhar 

Subject - Regarding estimate of funds for project under RIDF-25 Scheme of S.T.P. Khanna 

(6 M.LD.) 

As per the subject mentioned above under the RIDF-25 Scheme please find below 

the estimate of funds for approval. 

Sr. No Details of Project Amount 

it S.T.P. Khanna (6 M.L.D.) RIDF-25 Scheme for 1,41,10,850/- 

ongoing projects under Jalandhar district. 

Attached: Estimate (Signed) 

For record in 3 parts. District Soil Conservation Officer, 

Ludhiana 

anslation, fam 

competent to ll'allsh”.(
_F 

PujabiIHinduUrduh:n
ghsh 

S 
NOTARY PUBLIC 
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Annexure-D 

Office of Executive Engineer/ Sangrur, Drajnage~cum»Mining and Geology Division, Water Resources Department, Punjab 

Phone & Fax No: 01672-234086 Email :xendrainage_sng@yahoo.in 

No. 6949-50/32-D Date: 3/7/2024 

(through Email ) 
To, 

Environmental Engineer/ (ZP-11). 
For- Chairman Punjab Pollution Control Board, Environment Bhawan, Patiala. 

Subject -Proceeding of the personal hearing given by the Chairman of the board for violation of the provisions of water (Prevention & Control of Pollution) Act, 1974 to the Executive Officer, Municipal Council, Khanna, The Executive Engineer, PWSSB, Ludhiana, The 
Executive Engineer, Drainage cum Mining and Geology Division, Sangrur and Executive Engineer, Panchayti Raj, Zila Parishad, Ludhiana on 15/05/2024. 

Reference: your letter no. 893-99 dated-07-06-2024 

623



RD 3030250 of Upper Lissara Nala. In the year 2023, this office had 
done the work from Burji 292000 to 303250 of Upper Lissara Nala 
as part of the work done during the flood season 2023. In which the 
work of sluicing from RD 292000 to 303250 of Upper Lissara Nala 
and construction of embankment on the right side was done. After 
the completion of the work, the band level was also maintained. In 
this regard, you have been informed by this office vide letter No. 
2827-28/103- Dated: 12/03/2024 (copy enclosed). In this regard, 
the pages of the letter referred to by you have been mentioned in the last paragraph 4 of the above said. After the repeated orders 
given by you, the band level and water flow have been re-checked 
by the field staff on the spot, which has been found correct. 

This is for your information and further action. 
copy attached /As per above 

Exccutive  Engineer/Sangrur, 
Water Drainage-cum-Mining 
and Geology Division, Water 
Resources Department, 
Punjab. 

Copy:- Sub Divisional Officer, Water Drainage-cum-Mining Sub Division Barnala with reference to letter No. 524/NGT dated: 20/06/2024 for information. 

piay rangtation from 
“emfle%fiha Engleh 
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femr @ Procedding of the personal hearing given by the Chairman of the board for violation of the 

provisions of water (Prevention & Control of Pollution) Act, 1974 to the Executive Officer, 

Municipal Council, Khanna, The Executive Engineer, PWSSB, Ludhiana, The Block Development & 

Project Officer, Doraha, Distt. Ludhiana, The Executive Engineer, Drainage cum Mining and 

Geology Division, Sangrur and Executive Engineer, Panchayti Raj, Zila Parishad, Ludhiana on 

15/05/2024. 5y 
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Annexure-E 

| 
To * 

The Principal Secretary to Government of Pumah | 
Department of Local Government, | | 
Punjab Civil Secretariat, Chandigarh. [ 

Subject: O.A. no. 414/2023 titled as Avtar Singh and ors. versus State of Funjé‘b and 
others ~ Compliance of directions issued| by the Hon'ble National ‘Green 
Tribunal from time to time. 

Please refer to subject cited above, | | 
| | 

It is informed that O.A. no. 414/2023 has been frled before the Hon'ble NFtlonal 

Green Tribunal wherein one of the issue involved is that though 29 MLD STP was constiructed 

for Khanna Town but it was not operating and Sewage is g(ymg to Jargari drain causing/health 

hazards. The Original Applvcanon also raises the issue thm Jargari drain crosses unjer the 

first Patiala Feeder Canal and out falls into the Lassara drain which has no outfall and it has 

became a pond. The effluent is overflowing causing damage to the standing trees in th‘e area. 

The Compe.tent Authority of Punjab Pollution éontrol Board has also a&forded 

opporfunities of Personal hearing to the concerned depf‘artments including the Exécunve 

Officer, Mummpal Council, Khanna, The matter has b¢en pending before the Hon ble 

National Grsen Tribunal for approximately one year but nE improvement has taken place at 

groundl level. The main contesting party is Municipal Colincil, Khanna. It is also a berious 

« nnce‘m that MC, Khanna being the main respondent is no! attending the hearings before the 

Hon'ble National Green Tribunal to answer the queries raised by the Hon’ble Tribunal from 

time tp time to resolve the controversy. ! ) 

| Though the Department of Science, Technology and Environment is not party 

:espovdenr but keeping in view the importance of the case, the department has|issued 

defence sanction so that the State Government is represent?d tfirough State Counsel. 

Y | It is, therefore, requeste.d to direct the Executive Qfficer, Municipal Council, ‘hanna, 

o tak‘b interest in the case, comply with directions of the Hon'ble National Green Tribunal as 

well ds the PunJaB Pollution Control Board and to personally appear before the Hon'ble 

National Green Tribunal alongwith the counsel so that :L‘he interest of the Government is 

FRGE 326, 587 95, Ufenmmr-147001 
vatavaran Bhawan, Nabha Road, Patiala -147001 

Hrone  Chairman. : 0175-2215793. Member Secretary : 01 75-2215802 (0O) 
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en Tribunal. TF 
| 

defended, and also no adverse Order is passed l?y the Hon'ble National Gre 

case is now listed for hearing on 19.07.2024. ‘ 

chiy e 
endit. o 1S 13910 e DateQZz,fi Q‘A 

necessary actl A copy of the above is forwarded to the fu\ldwing for information @nd 

please: 

E: The Principal Secretary to Governfment of Punjab, Department of Scizic 

Technology and Environment, Mini Sécretaflat, Chandigarh. 

ii The OSD (L)/CS, Punjab, Civil Secretariat - I, Chandigarh. \L,/ 

o | 
U‘l’ Member Secrete | Q 
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Annexure-F 

VISIT REPORT 

Name of the unit: STP 29 MLD KHANNA 

Date of visit: 08/08 2025 

ting officers: 

Er Mohit Singla. (Environmental Engineer) 

Er Harleen Kaur. (Assistant Environmental Engineer) 

Er Balraj Singh Gill (Executive Engineer PWSSB) 

Er Amritpal Kaur (Sub Divisional Engineer PWSSB) 

Observations: 

During visit. STP, Khanna 29 MLD was found in operation. 

The treated waste water was being partially used onto land for irrigation purpose through the pipeline lay 

down by the department of soil conservation and the remaining treated waste water is being discharged 

into the pipeline laid for transfer of treated waste water upto village Jargari. 

All the components of STP were in working condition. 

The water sample was collected from the final outlet of the STP after chlorination and as per physical 

observations. the sample of the treated waste water was found almost clear and non-objectionable. The 

samples have been sent to water lab Head Office Patiala. PPCB. 

Data maintained at the STP with respect to its energy meter, water meter installed at the inlet and outlet of 

STP was also verified during visit and the same was found in order, showing continuous operation of STP 

for the period 0170172025 1o July 2025. 

The data collected at the site (STP) regarding the quantity of flow treated with the electricity consumed by 

the operation of the STP is given as under (from January 2025 to July 2025). 

Table 1- Power Consumption Detail 

[ [BilMonh | Fiom To Total Days Total Total 
No Consumption | Consumption 

- (KWH) (KVAH) 
Jan-25 20012005 | 33 95466 95868 
Feb2s 2102005 |32 7588 87960 

21032025 |28 81936 82290 
20032025 | 1904205 |29 81342 81744 
19-04-2025 30 82530 §203 

H] 86346 86778 | 
B R 87072 7438 

Table 2- Flow Detail 

S [ BilMonh | From To Tow Days | Incoming(m’) | Outgoing(m™ | 
No S 

[ H] — 
> N a 4 

G S [ 
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4 [Apras 7]]»”'4&& ) ) 1720093 
S ] May25 s i 725484 1 
6 |Jun (o060 (S0 [7smw —] 
7 3072025 31 767024 

The copy of Flow and electricity bills is enclosed as Annexure A. 

During the course of inspection. the team also examined the pipeline carrying treated wastewater from the 
STP Khanna to Village Jargari through gravity. It was observed that at certain locations, including Villages 
Ikolaha and Ikolahi, Nexible pipes have been illegally connected by the villagers to discharge untreated 
wastewater into the said pipeline meant exclusively for treated effluent from the S TP 
The pipeline rrying treated wastewater from 1P Khanna, ultimately terminates at Village Jargar . where 
wastewater from the village pond of Jargan as well as stormwater flowing through a natur il deain 
intermixes with it. Thereafter, the combined flow passes undemeath the Patiala feeder (Caral) and 

subsequently continues in the form of the Lasara Drain 

=) @G-“Q 
Er Mohit Singla, Er Narleen Kaur, Er Hileapyingh Gilt £ itpal Kaur 

Environmental Engineer,  Assistant Environmental Executive Fpgineer Sub Divisional Engineer 
Regional Engincer, Regional PWASH PWSSB 

Office Fatehgarh Sahib,  Office Fatehgarh Sahib, 
PPCB PPCH 
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PUNJAB POLLUTION 'CONTROL BOARD

LABORATORY(IIt
NABL Accredited & ISO 45001: 2018 (OH&S) certified La

WATER LAB, HEAD OFFICE. VATAVARAN BHA\VAN. PA

Website:www.ppcbonline.orgEntail:

TEST REPORT

1.

a

j.

Fest Report No.
Date of Issue of Report
Report Sent to (Designation & Address)

.+ .

5

6

7

8

9

1()

I

Source of Sample

Sampling Location
Sample Registration No.
Date of Sample Collection
Name of Sanrple Collecting Officer
Date of Sample Receipt
Sanrpling Description
l’ype of Sample
Period of Analysis
S£llnpli ng Method1 _ i

] 4

111

Doculnent attached with Test Report,\
Salnple Quantity

Test Results

(Water Quality Analysis)

Sr,
Fest Pal•anleters

No

pH Vaiu;
2 ’l'otal susiJFmi-;iii;-agS
3 ITiT-i)iTs

Chemical (iFa=6-iii;RiCCi[-)T4

Bio-Chemical Oxygen Demand (BOD)5

F;;;-;FFnF8Tii6

'il & (iii;;7

Note: Bl)I. lmmm-iT;Fai(ii-i=

*+–-End of Report–-*'’

e

Nn me, Design:1 ti01 he of Analyst
Pal'am,jeet Singh (Junior Scientific Officer)

Khaleel Md. (P.A, Microbiologist)

Pi;(:13'-LAB/CIF-43 Rev- No':01 Revision Date: 02.09.2024

Note:I The testIng relate to the samples tested

2 FI11s ltel)Of't shall not be reproduced wholIY or in part without prior written consent of the PPCB Laboratory.

Page1 of 1

§}}h£EI£

ED-773/H.O. Water Lab/ Monitoring/2025-26
25.08.2025

Chief Environmental Engineer (Water), Ludhiana;
Senior Environmental Engineer ZO-II Patiala; aDd
Environmental Engineer, RO Fatehgarh Sahib
STP Khanna, 29 MLD (SBR Technology)
Outlet of STP (E-789)
E-789
08.08.2025

Er. Mohit Singla, EE & Er. Harleen Kaur, AEE
09.08.2025

Effluent Sample
Grab

09.08.2025 – 25.08.2025

IS 17614 (Part-10): 2021
Data Sheet

7.al (Plastic Bottles & Glass Bottle)

Results
Units Test Method

Outlet of STP

IS 3025--Fiin
IS 3-obfF;TFI-?

is-:iti§§TiiB
IS 302-5--P=d:R

IS 3-ii13-F';ii:a

7.5

20

640

1'12

20

180

+ a t

mg/l

mg/l
mg/l
mg/l

MPN/10i;In

][\IIr a 1rIr11 e IiJIRrr 1[upq11aM n rI13:>h o ri zed Signatory
Dr. Shankarjit Singh

Asst. Scientific Officer
(Seal & Signature)

Issue Date: 03.09.2024

+ b + I - - Lb -# tub-v +X-J I Dulllple I =>'1/Ul TrI _ LI !Fn V. __n
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1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

                   

                   

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

Office Dispatch No :
OCMMS/CTO(Water)/2025/006861

Registered/Speed Post Date:

 Industry Registration ID: R24LDH1682337 Application No : 28879921

To,
Charanjit Singh
Gne College Ludhiana
Ludhiana,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Fresh/LDHKH/2024/25190490 dated 21.06.2024 granted under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974.

Consent to Operate Certificate No. CTOW/Renewal/LDHKH/2025/28879921

Date of issue : 18/07/2025

Date of expiry : 30/06/2026

Certificate Type : Renewal

Previous CTO No. & Validity : CTOW/Fresh/LDHKH/2024/25190490
From:21/06/2024          To:20/12/2024

Name & Designation of the Applicant Sh. Charanjit Singh, (Executive Officer)

Address of Industrial premises Municipal Council, Khanna- Sewage Treatment Plant, 29
Mld ,
Khanna Ludhiana,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 3006.0 lakhs

Category of Industry Red

Type of Industry 1081-Sewage Treatment Plants

Scale of the Industry Large

Office District Ludhiana Khanna
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

 This is with reference to the request made by the Municipal Council for renewal of consent to operate granted by the Board
under the Water (Prevention & Control of Pollution) Act, 1974.

 The consent to operate granted to the Municipal Council vide no. CTOW/Fresh/LDHKH/2024/25190490 dated 21.06.2024
valid upto 20/12/2024 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 31/12/2025 with
the same conditions as mentioned therein and following specific conditions:

1. The Municipal Council, Khanna shall be bound to comply with the decisions in the appeal under consideration before the
Appellate Authority.

2. The Executive Officer, MC, Khanna shall coordinate with the Deptt. of Soil & Water Conservation to provide outlet on the
pipeline at appropriate points, so as to maximize utilization of the treated wastewater for agricultural purposes and for
preparation of Detailed Project Report (DPR) for utilization of remaining 9 MLD of treated wastewater from STP of capacity 29
MLD for the agricultural purposes and submit the compliance within 01 month.

3. The Executive Officer, MC Khanna will co-ordinate with Deptt. of Soil & Water Conservation and inspect the pipeline laid
from the STP to Lassara Drain in order to identify the cause of the ongoing mixing of organic matter in the treated wastewater
and shall take steps to rectify the same.

4. The MC, Khanna shall ensure that maximum treated wastewater will be utilized for irrigation purpose.

5. The Municipal Council, Khanna shall apply for Consent to Operate under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 within 15 days.

6. The MC, Khanna will operate the STP effectively and will maintain the record of the same.

 All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Fresh/LDHKH/2024/25190490 dated 21.06.2024 issued to the Municipal Council under the Water (Prevention &
Control of Pollution) Act, 1974.

18/07/2025

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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18/07/2025

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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PUNJAB 

~ 

~ 

t.i'H·a ~>:t~ ac11:11>·t' ~ 

PUNJAB POLLUTION CONTROL BOARD ,~,. LiFE 
~·~ L,re~tyle for 
'1;.f V Environment ~!Ir, Regional Office-Fatehgarh Sahib, D-lA, Focal Point, 

Opposite Chanakya Bakery, Mandi Gobindgarh. 
Email- eerofgs@gmall.com 

No. J~9.f:t .. Dated: . .l.1-JQ.~/+ o 2-S 

To 

M/s Municipal Council, Khanna, 
Sewage Treatment Plant, 29 MLD, 
Village Bahu Majra, Tehsil Khanna, 
District Ludhiana. 

Subject: 'Consent to operate' u/s 21 of the Air (Prevention & Control of 
Pollution) Act, 1981. 

Ref: Your application received in this office vide letter no. 1137 dated 
28.08.2025 

Amount of Fee Deposited: Rs. 30,000 /-

Receipt No. & Date: PPCB/63 dated 21.02.2024 issued 
by DCFA, Patiala 

Adequacy of Fee: 31.10.2027 

Consent No. STP /Air/ 1137 

Date oflssue: 12.09.2025 

Date of Expiry: 30.06.2026 

Capacity of the D.G. Set(s): 625 KVA 

Place where D.G. set is installed: STP, 29 MLD, Khanna 

This has reference to your application for obtaining 'consent to operate' 

u/ s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

The Punjab Pollution Control Board hereby grants the consent u/ s 21 of 

the Air (Prevention & Control of Pollution) Act, 1981 to operate the D.G. Set(s) subject 

to the following conditions: 

1. The applicant shall submit the analysis results of the noise and stack 

emissions of D.G. set from the Board's Lab/ Approved Lab of PPCB/ NABL/ 

MoEF within 01 month. (The analysis reports should indicate the results of 

all parameters for which the standards have been fixed by the MoEF). 

2. The applicant shall apply for renewal of consent under the Air (Prevention & 

Control of Pollution) Act, 1981 at least two months before the expiry of this 

consent. 

3. The applicant shall comply with the noise limits prescribed by the Ministry 

of Environment & Forests (MoEF), New Delhi vide notification No.GSR-

371(E) dated 17.5.2002 as amended from time to time. 

4. The applicant shall comply with the stack emission standards prescribed by 

the MoEF vide notification No.GSR-520 (E) dated 1.7.2003 as amended from 
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time to time or GSR-489(E) dated 7.9.2002 as amended from time to time, 

whichever is applicable to the applicant. 

5. The height of the stack with the D.G. set shall be in accordance with the 

norms prescribed by the Board vide notification No. Admn/ A-

4 /F.No.160 / 87 / 14744 dated 14.9.1987. 

6. Nothing in this consent shall be deemed to preclude the establishment of 

any legal action nor relieve the applicant from any responsibilities/liabilities 

or penalties to which the applicant is or may be subjected to under this or 

any other Act. 

7. The applicant shall comply with any other condition(s) laid down or 

direction(s) issued by the Board from time to time under the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 

8. Any amendments /revisions made by the Board/MoEF 1n the 

emission/ stack height standards shall be applicable to the applicant from 

the date of such amendments/revisions. 

9. The applicant shall ensure that no air pollution or public nuisance due to 

noise is created in the area due to discharge of air /noise emissions from the 

establishment. 

10. The applicant shall obtain perm1ss1on from any other department/ 

competent authority wherever required for operating the D.G. Set(s). 

11. The Board reserves the right to cancel this consent granted to the applicant 

at any time, in case the applicant is found violating any of the conditions of 

this consent granted under the provisions of Air (Prevention & Control of 

Pollution) Act, 1981 and/ or any other pollution control law(s) applicable to 

the applicant. 

Endst. No . .L~.0.$ ..... . 

.) t1l-'\ ~, 
"f L Environment ~1 ngineer 

Dated: .. 'J../SJ.!/..1:-P.1-.£ 
A copy of the above is forwarded to the Senior Environmental Engineer, 

Punjab Pollution Control Board, Zonal Office-II, Patiala for information, pl ase. 

4 L En ngineer 
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